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Mr. Speaker: As early as posaible 1
have suggested; before the end of the

Shri Muhammed Elias (Howrah):
May I make a submission, Sir* We
tabled an adjournment motion with
'regard to the food situation in Bengal.
Just now we have come to know 1t
has been withhold We have been
experiencing for some time last that,
whatever adjournment motion we
move, 1t 15 withheld This particular
thing 15 absolutely different After
the 1543 famine 1n Bengal, this situa-
tion never happened All the rice has
vanished from the market

Mr. Speaker: The hon Member said
that I have withheld the motion but
he wants to make a speech

Shri Muhammed FElias: This has to
be discussed and the adjourrmment
motion should be accepted The Food
Minister should make a statement
over here

Mr. Speaker: I have asked him to
make a statement on the Calling Atten-
. tion notice, today

Shri Mohammed Elias: On the Call-
ing Attention notice, we cannot say
anything Whatever statement 1s
made by the Minister, we have to hear
that We cannot object

Mr. Speaker: The hon Member
thinks that the adjournment motion 1s
a normal procedure by which atten-
tion of this House can be invited and
discussion raised I want to inform
him that an adjournment motion 1s not
the normal procedure Therefore I
have disallowed the adjournment
motion I am going to disallow
adjournment motions unless there are
serious consequences mvolved i the
matter raised, the Government 1s guil-
ty of the error of omussion or comms-
sion and the subject is a recent one,
not a recurring one and s0 on 1
apply myself to all these considerations
and only then disallow them, I said
yesterday with respect to sumilar
adjournment motions that if any hon
Member wants to satisfy me, he may

come to me. All the hon. Members
who tabled adjournment motions
yesterday, twelve of them, came to me
and they were all satisfied that my
order was right.

Some Hon. Members: No

Mr. Speaker: Let us see If there
18 any discussion that 15 necessary, we
are having discussions during the
course of the session on food, food
prices, scarcity All these things wall
come up not by way of adjournment
motions There will be a regular dis-
cussion 1 have disallowed 1t

Shri Muhammed Ellas: This 15 not a
general crisis

Mr. Speaker:
allow

I am not gomg to

Shri Muhammed Elias: Big hoarders
are there

Mr. Speaker: I protest agamst thus
kind of interference and intervention
Hon Members must take this and wait
for an opportunty

1 have received notice of a motion
of privilege.

Shri Dasaratha Deb (Tripura): I
want to say something 1 have. ....

Mr. Speaker: Not now I have gone
to another subject

Shri Dasaratha Deb: I want to sub-
mit something

Mr. Speaker: Not now, let lum write
to me

Shr1 Vajpayee
12,18 hrs.

MOTION RE. BREACH OF
PRIVILEGE

REMARKs oF Smrt M O MaTtRAt
Shri Vajpayee (Balrampur} Sur, 1

rise to seek your leave to raise A&
matter involving a breach of privilege
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{Shri Vajpayee]
of the House. Shri M. O. Matha,
former Special Assistant to the Prime
Minister 1n the course of his letter to
the Prime Minister has made certain
remarks which constitute a serious
breach of privilege of this august
House. The remarks are as follows:

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
caring to verify facts 1s having a
devastatingly demoralising effect.
Under such deplorable conditions
very few self-respecting persons
will care to enter Govermment
service or public hife ”

May 1 submit in this connection that
Shri Matha: has made a wild charge
against this House Let us consider
the implications of what he has said
He has accused the House—(An Hon
Member. You also)—growing tendency
to attack pubhc servants without even
caring for facts I think this House 1s
seized with a matter ¢f another pn-
vilege motion when the Chief Minister
of Kerala accused some Members of
this House But, now the whole House
has been accused And that letter has
been circulated by the Press Informa-
tion Burcau of the Government of
India and with the permission of the
Prime Minister who 1= the Leader of
the House and 1s expected to safeguard
the dignity and honour of this House
I appreciate the frankness with which
the hon Prime Minister during hie
Press Conference accepted that a mis-
take was committed and Shn Mathai
caught hhm m a wrong mood, 1n an
angry mood. I do not know on how
many occasions the Prime Minister
was caught by Shri Mathai 1n 2 wrong
mood. He 1s also reported to have
said that he has been committing
foolish things I think this 1s the most
foolish thing that Shri Mathai has
committed. Without going into the
merits of the case .

Mr, Bpeaker: Order. order The
hon. Member will note that under rule
225 it is sauq:
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“,... .before the list of business
18 entered upon, call the member
concerned, who shall rise in his
place and, while azking for leave
to raise the question of privilege,
make a short statement relevant
thereto:”.

The general conduct of Shri Mathai
1s not 1n question here. If he had not
made that statement, he would not be
a subject before the House at all. It
1s only with respect to the statement,
and he has said enough.

If he wants to say anything more with
respect to the statement, how the state-
ment m the press ought to be accepted
as genuine or any further remarks
that this amounts to a contempt of the
House and so on, they are allowed
After that, I shall hear 1if there 1= any
opposition to this and follow the rest
of the procedure Only one question
ran be raised at a time

Shri Vajpayee: I think the statement
is quite clear, self-evident, and it
amounts to a breach of privilege of
this House, and I request you and the
House to take into conmideration the
breach that has been committed

Shri H. N. Mukerjee (Calcutta—
Central) Mas I bring to your notice
that I also gave notice of a motion

Shrimati Parvathi Krishnan (Coim-
batore) 1 have also given notice

Shri H. N. Mukerjee: Would you
allow me to make a statement under
rule 223 as you pointed out” 1 feel
that '

Mr. Speaker: Under rule 224, not
more than one question shall be raised
at the same sitting Shr1 Va)payee has
raised this question If all the others
relate to the same matter, I am not
going to allow each ome of them to
speak on this particular matter,

Shrl Braj Raj Bingh (Firozabad):
The same question has been raised by
many Members,
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Shri Surendranath Dwivedy
(Kendrapara): A motion of privilege
has heen tabled by me

Mr. Speaker: Because the other
questions are of the same nature and
only one can be allowed, I have allow-
ed Shri Vajpayee If it goes through,
the other questions will be barred, and
all hon Members will not have an
opportumity to speak at this stage,
whatever may happen later on If
leave 15 granted, a motion has to be
made later under rule 226, and on that
hon Members will have the rght to
speak, not at this stage Therefore,
13 there any opposition to this?

Bhrimati Renu Chakravarity (Basir-
hat) May I make a submission®” On
a prior occasion, the House will
remember, 1t 1s not one person who
spcke on the subject

Shri Tangamani (Madura:) So many
Members were allowed

Shrimati Renu Chakravarity. Varous
people were allowed to submit their
positions on the question, and I am
not quite clear a+ to what your ruling
particularly means on this occasion

Mr, Speaker: What [ said was this
Even now I shall hear the objection
under rule 225 Thereafter, if leave 15
gianted, hon Members will have an
opportunity, as many of them as I
consider necessary and who want to
speak on this question and throw hight
upon this matter I will certainly
do so

Shri V. P. Nayar (Qulon) The
objection can be i1aised after hearing
our case.

Mr Speaker: Let us go strictly b+
the rules

Shri H N, Mukerjee: May I ask one
thing® Would you please let us have
our say because we gave notice of the
motion also, after the Prime Ministe;
has spoken in this matter, because
before the 25 Members mre asked to
rise in their seats the House has got
to make up 1ts mind to a certain extent
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in regard to the relevancy of the
matter at all”> After the Prime Minis-
ter has spoken, would you please let
us have our say 1If we wish to make
our submissions?

Mr. Speaker: It 1s only one person
that can be called upon to speak on
this occasion

Shrimatl Parvathi Krishnan: There
are other aspects of the matter

Mr. Speaker: I am concerned now
with Shr1 Va)payee's privilege motion
There may be a number of privilege
motions I am not ruling them out
now Let us see what happens to
this motion and if a similar matter is
sought to be rawed in fhe same
session, this having been disposed of,
the other matters cannot come up, but
so far as hon Members who are inte-
rested m this subject are concerned,
they might have tabled simular
motions [ shall give them an oppor-
tunity 1if this matter 1s taken up
That 1s all that can be done at this
stage Let me ascertain 1f this s
opposed

Shri H N. Muokerjee: Even before
the Prime Minister speaks, there might
be certain points which he ought te
bear in mind before he tells the Hous»
his reaction 1n the maiter He ha
already spoken to a press conference
1 do not know how far that was pro-
per when the Parliament was to mee*
but now when he 1s going to addre:
the House, 15 1t not better that he
listens to some of us because we have
also taken the responsibility of send-
ing notice of this motion?

Shri Juipal Singh (Ranch: West-
Reserved—Sch Tribes) I humbly sub
mit that if you were to interpret the
rule as you are trying to do now. you
are making a preemptive bid as they
call it m Bridge Various hon Mem-
bers have tabled this motion the
motions seem to be similar but their
approach may be dissimilar in each
case So, the hon Prime Minister will
not have an opportunity to reply to
what the other people have in mund
The motions may be sumilar, but the
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[Shri Jaipal Singh)
approach of each motron might Le
different. So, in fairness to the Prime
Minister, it is only necessary that the
various approaches be heard first.

Take my own case. [ feel 1t 1s not
a slander against Members of the
House I say it is a direct charge
against you in the Chair, that you have
not been conducting the business of
the House in the manner you should
have, that you have permitted Mem-
bers of Parliament to say things with-
out verification That 1s why.

Mr, Speaker: 1 am really sorry
While we are very anxious o guand
our rights and protect them against
any attacks or on slaughts, let us also
be¢ very strict and proceed according
to the rules.

There may be a number of motion..
but it does not mean that merely
beczuse I allow this motion or refuse
to allow this motion, other motions
will not be taken up one after the
ather, unless they are barred Rule
224 says:

““The right to raise a question of
privilege shall be governed by the
following conditions, namely'—

(1) not more than one ques-
tion shall be raised at the same
sitting;”

We are going to have a number of
sittings during thic session If this is
disposed of today, and if the other
motions are barred, I will declare them
barred; if they are not barred, if they
are dissimilar and are matters which
have to be decided by the House, I will
call them tomorrow, the day after, one
at » time. There may be ten, we will
take them one after the other. Let
us dispose of only one this day It
does not mean that I am coming to
any conclusion regarding the others

Shri V. P. Nayar: Sir, may [ say
that the prohibition in the rule is
against only raising more than one
question; there is no prohibition
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agkinst more than one Member raising
the same question.

Mr. Speaker: There is only one
question that is raised. Hon. Members
wil] see rule 225:

“The Speaker, if he gives con-
Sent. . .and before the list of
business is entered upon, call the
Member concerned, who shall rise
n his place and, while asking.... "

I have asked Shri Vajpayee to state
i1t, he has done so.

Shri H. N. Mukerjee: 1 have also
talifed a mofien

Mr. Speaker: If he has also done so,
it ig not at this stage that I will call
upon hum If leave 1s granted under
tule 225, 1 will give him an opportunify
becguse he has tabled a similar motion

The Prime Minister and Minister of
Exiernal Affairs (Shri Jawabarla}
Nehrg): Mr Speaker, Sir, the hon
Member has raised, as he has put tt,
a gquestion of privilege involving a
contempt of the House Now, I should
like to distinguish, if I may. between
an jmpropriety and a question of
Privilege

Speaking for myself, I thunk that
the wording referred to is regrettable
and not proper That 15 a different
maiter And, as a matter of fact, !
am given to understand that Shri
Matha, some time ago addressed you
on this question expressing his deep
regret that in a moment of whatever
1t was he wrote something without
ever intending anythmg against the
dignity of this House

What I am suggesting 18 that we
must not get mixed up between two
things—the impropriety of a thing
or the undesirability of something
Written, and the guestion of privilege.
Of course, they are two separate
things. Personally I regret that this
Wag written and Bhri Mathai as I said,
I understand. also expressed his deep
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regret for it I do not myself see,
apart from the Question of impro-
priety, where the question of privilege
comes m into thiy matter—on that
point only—and because there was
some

Shri V. P. Nayar. He also said he
had no intention

Shri Jawshariasl Nekru- I am merely
expressing, because, naturally, when
this matter was referred to rather
casually, I did not even know it was
coming up now, otherwise, I would
have perhaps brought up some papers
in this connection, because, when I
heard that this was gomng to come up,
I was interested to find out some pre-
cedents previously as to how such a
thing 1s dealt with, and so I had the
matter enquired into from a parlia-
mentary, constitutional and legal
point of view to satisty myself, and
that satisfied me at any rate that any-
thing like this could not be considered
a breach of privilege or contempt of
the House 1 am merely stating this
fact for the knowledge of the House
I do not venture (o give any opinion
myself except to say that apart from
the wmpropriety of it I do not myself
see where any breach of pnvilege
comes i 1n the remarks made
It certainly does not apply to the
House or as one hon Member has
said to you Sir It says—I have not
got even the words before me at the
present moment, | have no papers
but I remember the words

8hri Goray (Poona) Shall I quote®

Shri Jawaharlal Nehru. But I re
member the words namely that there
15 8 growing tendency in Parliament
tor remarks or statements to be made

“}f:‘:‘o\“ due inquiry [ do not think
‘ha

Shri Jaipal Slngh: And the Charr
)ermits the remark, by implication

|Interruptions)
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Mr. Speaker: He said.

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
caning to verify facts is having a
devastatingly demoralising effect

Shri Jawaharial Nehru: If I may
3ay so, the answer to the hon Mem-
ber 1s this 1 do not wish to enter
mnto any argument in this matter I
would only make my submission, the
submission I had made to you, that
while these remarks are unfortunate
and regrettable, and for my part, I
regret them, and Mr Matha; also 1s
deeply sorry, as he has expressed it to
you, Sir, yet, so far as the question
of privilege 15 concerned, I do not
thunk that 1s raised, and as far as [
know, whenever something even much
stronger than this has besn said on
these lines, 1t has been held elsewhere
that no question of privilege 13 raised
I merely make this submussion to
you 1t 15 for you to decide

Shri Surendranath Dwivedy: Does
1t mean that the Press Information
Bureau 1s also absolved of 1ls responsi-
bility? They have also committed a
breach of privilege (Interruptions)

Mr Bpeaker: Order, order There is
nothing more Let us now proceed
with thie

Shri H. N. Mukerjoe: I would beg
of you to let me have my say in regard
to this matter

Mr Speaker: No hon Meamber will
be prevented fiom having his say
legitimately The hon Member will
kindly resume his seat Under the
rules, I have to ask if leave ;5 object-
ed to That 18 what the Prime Mins-
ter says Is it not so?

Shri Jawaharlal Nehru. I do not
know about objection I am merely
Placing certamn things before you It
is not for me to object, and I would
not like to object or to agree 1 am
merely placing certain considerations
before you for you to decide
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Mr. Speaker: It 1s for the House fo
object, under the rules It is true
that Mr Matha: has sent me a letter
stating that:

“I enclose a copy of a letter
from our Law Minster »

Shri V. P. Nayar: Law Minster?

Mr. Bpeaker: If you consider 1t

appropriate, please place these papers
before

“I{ the Lok Sabha in 1ts wisdom
decides that I have been responsi-
ble for casting aspersions on
Parhament, I should like to state
that 1t was never my intention, and
1 willingly express my deep

regret (Interruptions)
I #m not disposing of anything
hurredly

“As a citizen I am 1nterested,
mn upholding the supremacvy of
Parhament in India, particulaily
at a ttme when the "

Some Hon Members Oh' oh!'
(Interruptions)

Mr Speaker There is just one more
sentence

“ parhamentary system has
broken down in some of our neigh-
bouring countries

That 1s all

Now, 25 hon Members must rise in
their seats to say that they arc in
favour of leave being granted How
many hon Members are in favour?

(More than 25 Members rose i their
seats)

Mr. Speaker Now, any objection®
(Interruptions)

Some Hon, Members: There 15 no
objection to this

Mr. Speaker: I take 1t as an objec-
tion, the hon Prime Minister says
that this does not amount to a breach
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of privilege Therefore, I have asked
hon Members Now, leave is granted

The further step 1s under rule 22¢
which reads

“If leave under rule 225 18
granted, the House may consider
the question and come to a decision
or refer 1t to a Commuttee of Privi-
leges on a motion made etther by
the Member who has raised the
question of privilege or by any
other Member "

It 1s open now to the Member
raised it or to any other Member to
ask this House to dispose of it itself
or send 1t to the Committee of Privi-
leges In either case, 1 would only
ask the House to consider this letter
that I have rcad (Interruptions) It
15 not as if everybody should go on
talking

Shri V P Nayar How does it ab-
solve mim?

Mr Speaker I am not saying any-
thing now What 15 the next motion
now?

Shri Naushir Bharucha (Eas{
Khandesh) I am movimng that the
matter be referred to the Privileges
Commuttee for a report

Shri Braj Rajy Singh I move that
the Housc itself do decide and call
Mr Matha: to the Bar of the House

Shri Nath Pal (Rajapur) We would
be grateful if you would be kind
enough to read the text of the letter
again we did not get it since there
was an uproar going on, it seemed to
be an apology letter

Mr Speaker ! have read the letter
He says

‘It the Lok Sabha 1n 1ts wisdom
decides that 1 have been responsi-
ble for casting aspersions on
Parhiament, I should like to state
that 1t was never my mtention,
and I willingly express my deep
regret As a citizen, I am mter-
ested 1n upholding the supremacy
of Parliament m India, particular-
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iy at a time when the parliament-
ary system has broken down In
some of our neighbouring count-
nes”

The next step 1s motion under rule
226 Shr1 H N Mukerjee may make
s motion

Shri H. N. Mukerjee. Mr Speaker,
Sir, 1t 1 with a considerable and a
very serious sense of responsibility
that I am moving my motion which
1 shall presently read, suggesting that
the Commuttee of Privileges be asked
to report on the guestion of privilege
which has been raised over the pre«s
statement of Mr M O Matha), who
was lately employed in the Prime
Mimnister’s Secretariat

I do not believe 1n kicking a man
when he is down Quite obviously,
Mr Matha: 1s m a bad way He has
lost his patrons But somc matters
of principle are involved n this pro-
position that we are making

You were pleased to inform us of a
tertain letter rather dubilously phra-
std which has been written to vou
by Mr Mathas, exprossing in his own
patlicular way regret for cortain 1m-
plications, of his statement I consider
that that kind of letter 1s completely
imnadequate, as far as puiging the
contempt which he has already per-
pcirated an 1egard to the privileges
of this House 1s concerned There arc
many statements m the press commu-
nication which, with the peimission
of the Primc Minister, he got pub-
Iished 1n our national newspapers,
but n at least one of those Passages,
there 1s a reflection mdirect, but con-
siderably effective, on the conduct of
our Speaker in the Chair, and a very
direct reflection on the conduct of
Membcrs of Parllament I refer to the
passage where he says

“But the ever-mounting ten-
dency in our Parhament and our
press to attack public servants
without caring to verify facts 1s
having a devastatingly demorali-
zing effect”
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And he goes on to add

“Under such deplorable condi~
tions, very few self-respecting
persons will care to enter Govern-
ment service "

I say that this a very serious re-
flection, indirect but extremely posi-
tive and categoncal, 1n regard to the
conduct of proceedings 1n this House
by yourself It s very clear that Mr
Matha: unplies that the proceedings
of this House are not regulated au
they ought to be, that public servants
are criticised, without their having an
opportunity 1o refute th¢ allegations
made here, that Members of Parha-
ment who are under the disciphne
which the Speaker imposes, attack
public servants with impunity, with-
out caring to verfy facts Ths, [
submit, 1s a very clear reflection on
the conduct of the Chair, and the
Chair being the repository of the pri-
vileges of this House, it 15 a very
serious matter of which cognizance
should be taken

Some of my hon friends have begun
1o suggest—I know 1t very well
because amendments, 1 am told, are
going to be moved--caling on Mr
Matha: to be brought to the Bar of
this House and to answer for his de-
rchetion  Personally, I am not going
to suggest that proceeding here and
now On the contrary, I feel that
since he has raised a matter of con-~
siderable public importance, this
whole subject should be discussed m
the Commuttee of Privileges, and the
Committee should give us a report,
on the basis of which the House
will make up its mund as to what it
ought to do 1n regard to the matter

Apart from this reflection on your
conduct 1n regulating the proceedings
of thiy House, there 15 a very serious
imputation that Members of Parha-
ment arc habituated to attacking
public servants without caring to
verify facts

It 1s also added as a sort of moral
blackmail, so to speak, on Govern-
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ment that ‘if such deplorable condi-
tiong created by the conduct of Mem-
bers of Parliament continue, then self-

letter which he published he gave a
great deal of information in regard to
how he got into touch with the Prime
Minister and how he condescended to
offer hig services to the Government
of our country.

But, Sir, he suggests very clearly
that certain deplorable conditions are
created by Members of Parliament
which make it impossible for self-
respecting persons to care to enter
government service. This communi-
dition was made by a government
servant while he was in government
service.

Shri Tyagi (Dehra Dun): After
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that what Shri Mathai haa done 1
certainly improper, and at the same
time, it does emount to contempt of
Parliament, it does amount to his hav-
ing come within the mischief of the
law in regard to parliamentary privi-

ed upon the conduct of Members of
Parliament; he has made
reflections on the conduct of the Chair
in being unable to regulate the pro.
ceedings, as they ought to be regulated,
i the interests of the country.

Therefore, 1 feel that on the face of
it it is very clear that Shri Mathai's
Press statement published all over
the country brings him within the
ambit of the law of parliamentary pri-
vilege and that proceedings ought to
be taken against him, and I propose
that the matter be referred to the
Committee of Privileges

I move:

**That the attention of the House
having been drawn by some
honourable Members on February
10, 1959, to a letter written to
the Prime Minister by his Special
Assistant Shri M. O. Mathai and
made public on January 17, 1939
through press release by the
Prime Minister's Secretariat and
the Press Information Bureau of
the Government of India in which
the said Shrl M. O. Mathal, inter
alia, remarks :

‘But the ever-mounting ten-
dency in our Parliament and
our Press to attack public ser-
vants without caring to verify
facts is having a devastatingly
demoralising effect. Under such
deplorable conditions very few
self-respecting persong will care
to enter Government pervice or
public life’.
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The House resolves that the
matter be referred to the Com-
mittee of Privileges for nvestiga-
tion and report whether the above
mentioned remarks of Shn M O
Matha; made public through the
Prime Minister's Secretariat and
the Press Infornation Bureau of
the Government of India con-
stitute an adverse reflection on
the dignity of the Members of
Parliament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia-
ment and also to recommend what
further steps the House may take
in the matter”

As I gaid earlier, I do not believe
in kicking a man who 1s down That
15 why 1 do not make further obser
vations which I could easily have
pitiched in a very much stronger key
I am only suggesting that my recom-
mendation that the matter be referred
to the Commuittee of Privileges be
accepted by the House

Mr Speaker Mohion moved

That the attention of the House
having been drawn by some
honourable Members on Februarvy
10 1959 to a letter written to
the Prime Minister by his Special
Asmistant Shuy M O Mathay and
made public on January 17 1959
through press release by the Prime
Minister's Secretariat and the Press
Information Buicau of the Gou
ernment of India ;n which tne
sadd Shrit M O Mathay, inter
aba remarks

‘But the ever-mounting tei-
dency m our Parhament and
our Press to atteek public ser
vants without caring to vent
facts 15 having a devastatinglh
demoralising effect Under such
deplorable conditions very few
self.rexpecting persons will care
to enter Government service
or public Lfe'.

The House resolves that the
matter be referred to the Com-
mittee of Privileges for invest{-
gation and report whether the
above rnentioned remarks of Shr
M O Mathai made public through
the Prime Mimister's Secretarmt
and the Press Information Bureau
of the Government of Indig
constitute an adverse reflection
on the digmity of the Members
of Parliament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia-
ment and also to recontmend whaf
further steps the Howuse may takie
in the matter ™

Shri Jawaharial Nehru: I only wish
to say that ! do not oppose thus
Motion, that 1s, the Motion to refer
this matter to the Committee of Pn-
vileges

I ventured to express m) opinwoan
that so far as 1 could understand it
there wa< no breach of privilege But
wnec this Motion hdas been admitted
bv vou, I think the nght course
waould b 1o vend 1t to the Commattee
of Privileges for them to consider it
fully

Mr Speaker 1 will put i1 tg ves
rtote of the House

Shrimati Parvathi Krishnan: I have
to say a few words

Shri Braj Raj BSingh I have a sub-
stitute motion to the cifect that the
matter be dealt with here and Shn
Matha: be called to the Bar of the
House

I beg to moi¢

“This House decides that Shn
M O Matha) be called to the Ba;
of the House to answer the charg,
of breach of puivilege brought
agammst him and be puniched”

Mr Speaker Amendment moved

“Thms House decides that Shr
M O Mathm be called to the
Bar of the House to answer the
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fMr, Speaker]

charge of breach of privilege
brought agamnst him and be
punished.”

Both the original Motion and the
substitute Motion are before the
House.

Shrl Braj Raj Singh: 1 wish to
speak on my substitute motion

Mr Speaker: There 18 nothing to
speak on 1t

Shri Braj Raj Singh:
explain my motion

I want to

Mr. Spesker: If it goes to the Com-
mittee of Privileges, 1t will come back
to us If 1t 1s to be disposed of here,
I will give opportunity to hon Mem-
bers

Shrimati Parvathi Krishnan: In
supporting the Motion that has been
moved by my hon. friend, Shri H N
Mukerjee, there are one or two other
points to which I would hke to draw
the attention of the House and of the
hon the Prime Minister

I reme Lo the Prime  Minmister
¥..aself, when speaking in this House
on the 27th Novcmber 1958, sa:d the
following .

“l think all of us will agree
that where any kind of—may I
use the word without any impro-
priety—slander 15 done to any
Member of the House, in what-
ever way it may be, or, in fact,
anything 1s done which attracts
the privileges of this House, this
House, every party and every
group in this House, should defend
the House and should take steps
to prevent that kind of thing
happening We are all, I hope,
jealous of the réputation that this
House should have and should
puild up for itself. So there can
be no doubt, no argument—even
though we mav in our heart of
hearts differ—about that basic
issue”.
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It is with this in mind that we have
brought forward this Motion, because
we wani to safeguard the privileges
of the Members of the House, we want
to safeguard most jealously—zealously
—the reputation and the standing of
the Speaker of this House and the
Chairman of the Rajya Sabha (Inter-
ruption ) An allegation of this type
has been made, which has been
made quite a long tmme ago
and which has received the
widest publicity m the Press of our
country and m the Press abroad. It 1a
very necessary that the House should
take cognisance of 1t and that we
should take steps to remedy the
matter and take steps to prevent re-
petition of this type of slander against
Parliament

It 15 not only the Members of Par-
liament who are being attacked by
that statement, but, Sir, you yourself
also come under attack because Rule
353 of the Rules of Procedure and
Conduct of Business in the Lok
Sabha says

“No allegation of a defamatory
ol ncriminatory nature shall be
made by a member against any
person unless the member has
given previous mntimation to the
Speaker and also to the Minister
concerned so that the Minnter
may be able to make an 1nvesti-
gation into the matter for the
purpose of a reply”

We, all Members of Parliament,
particularly Members of the Oppos:-
tion, are fully aware of the fact how
you do see to 1t that this rule 15
observed by every single one of us
Sometimes we may even be impatient
because you are rather strict; at the
same time, in the final analysis, we
have always bowed to your ruling,
and we have realised that if we go
beyond that rule, 3t 18 not only one
Member who goes beyond it but the
dignity of the House as a whole can
be lowered
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Therefore, we, who have been so
careful about observing the propriety
of this House, who have always
accepted your rulinge m the matter,
are today particularly anxious to see
that ghis type of breach of privilege,
‘thus type of contempt expressed of
Members of Parhament by Shri M O
Matha: should not go unchallenged,
should not just be thrown into the
waste-paper basket by quibbhing and
hair-splitting as to whether 1t 15 a
breach of privilege or whether 1t 1s a
word that has been used in the heat
of the moment when a person 15 in a
particular state of emotion, whether 1t
1s a word of 'mpropriety and so on

Further, Sir, 1 would hke also to
draw your aitention to what we find
mn May's Parlmentary  Practice,
because there we find the various con-
ventions and rules laid down On
page 125 he says.

“Both Houses will punish not
only contempts anising out of
facts of which the ordmary courts
will take cognizance, but those of
which they cannot, such as con-
temptuous nsults, gross calumny
or foul epithets by word of mouth
not within the category of action-
able slander or threat of bodily
mjury "

Mr Speaker, Sir, I would submit that
the remarks that have been made by
Shri Matha: in his letter of resigna-
tion, which was released to the Press
on 17th January, 1959, amounis
exactly 1o contemptuous insults, gross
calumny and foul epithets, because ht
says that due to the “ever-mounting
tendency in our Parhament” to make
charges against officers “without
verifying facts” no honest person, no
“self-respecting person” in this coun-
try will come forward to take service
under Government

We, here, Members of Parhament,
are entrusted with the task of super-
vising the work of the Government
by the electorate of our country
Serious matters concerning the destiny
of our country are discussed here But
we find Shri Mathm: most blndly
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penning these few words and saying
that no self-respecting person will
come forward to serve Government
and to carry out those decisions that
are taken in Parliament by which the
Cabinet 1s entrusted to see to the day-
to-day functioning of Government
This 15 what that letter amounts to

1 hope, Sir, that all those who were
champions of privilege on an earher
occasion, who rushed into the fray
when the question of a telegraph
from the Chief Minister of Kerala to
a Union Minister was coming under
discussion on just an ordinary rumour
that came in the Press—it was not
thal, tha tedd. was mlnaeeds te. the
Press by the Information Department
of that Government—

Mr. Speaker: Order, order ‘That
matter has been referred to the Pri-
vileges Commuittee It 18 bewmng dis-
cussed and considered by that Com-
mittee, end we have extended the
time for submission of the report
Therefore, no statements shall be
made here regarding the correctness
or otherwise of that decision, which
will prejudice the dispassionate dig-
cussion of that matter by the Privi-
lcges Commuttee

Some Hon. Members rose—

Mr. Speaker: Order, order 1 think
enough has been said on this matter.

I shall now put 1t to the vote of the
House

Shri Braj Raj Singh: Sir I have to
move

Mr. Speaker: If the House wants
to dispose 1t of now I will give oppor-
tunity to hon Member< who want to
speak If the House agrees to refer
it to the Privileges Commuttee, once
agamn the House will have an oppor-
tunity to discuss 1t when the Com-
mittee submuts its 1eport with its
recommendations

Raja Mahendra Pratap (Mathura)
Sir, 1 nise to a pont of order 1 beg
to oppose this We are supposed to
oppose the Congiess here, but on this
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[Raja Mahendra Pratap]

motion I also oppose my hon. friends
on the Opposition. What I want to
say is, we should not be puffed up
with pride and always speak of pri-
vilege. We have no privilege. We
have only privilege to serve the people
quite meekly and modestly. We
should not have any pride. Religion
says: "serve the people”. Religion
also says: *forgive the people”. So,
if anything is done by anybody, I for-
give. Here, I am sorry to say, unfor-
tunately, our hon Prime Minister has
been pulled into this matter. 1 do
not like that I think our Prime
Minister should be conwidered above
all these quarrels,

Therefore, 1 appeal that we should
drop this matter altogether, It 1s not
necessary to send it up to the Privi-
leges Committee or any other com-
mittee. We should drop this matter.
and we should also drop the question
regarding the Chief Minister of Kerala
There should be no privilege ques-
tion

Mr, Speaker: Order. order There
is a third motion placed before the
House that the whole matter may be
dropped Therefore, the first motion 1s
that of Shrn Mukerjee that the matter
be referred to the Privileges Com-
mittee. Shri Braj Ra) Singh’s amend-
ment 33 that the matter may be dis-
posed of here The third motion 1s
that the whole matter may be dropped.

Shri V P Nayar: Who has moved
that motion?

Shri Jaipal Singh: Sir, I nse to 2
point of order, What I have to point
out 15 this. Shn Braj Ra) Singh has
.given his substitute motion He has
.a right to have his say, and he can-
not be precluded from that. You
were pleased to observe earlier that
when the matter comes back from the
Committee you will give him an oppor-
tunity.

Mr. Speaker: No, no; 1 am calling
him also. Shri Braj Rap Singh.
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ot swow fog : www wERET,
TR vo waw gy wiew ot v §
%R frd v forder wom § fe o
qg "o § fir 1@ aw o fidefe-
w17 wfafy sy o9 @ O arverw
& s & Aar A nfy vy fewr
fe o @ v ¢ wrafer ff § f
™ WAy o aiw ¥ ard ) wer fask
v § fe ot wfafe wiwst g
RO | g Aty A | AW qor
7 fieeft ®y oft x7 av Querwr Y §
fr oy o Ty wver § faw av fis
TzA ¥ a7 gfafa & wiw soh ofgd,
W grne g wifed fs fednfa-
¥ W I gor ko oy w4
frger ®var wAr g fo e fad-
fiwr afafiy v A3 ¥ wré e
aft & wreo favwfesr ¥ e
¥ Ug w7 ATRAT &1 WO weltd
& QX § 3T ATET A AT IV, TW qLA
¥ W7 W7 9uR ¥ g & FT @
ATE W qIEA FA Ny wvfeer o §
w17 ford gw ara A fs & fe 2w oY
Aoy qv qfe owax fasw g W R
o\ AT sEm § o § wwfed
™ A § el w1 7o ¥ feld
T I &1 TEE e & fad
aZ TX AR ¥ WTRG AT g

& fagen woor wrgw g f5 oaw
3w N Ao & WEYA W ave W
ar &1 & ot 78 WY wraTn g A
§ fix @ safer w) wE & AT & AT
Q@ W, qE 9T AT quarA
¥ WY 4@ 97 AN gwrw & wd
s g W qAIfew wAR Ay W
o

wEr A% W AAS w7 g% fedr-
fywre afife o skt o qrr @ Teb
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fad o wpnr oy § v oo a F
ot ac f xo ww ¥ rouyr Ot v
fedwifiere afifr g9 W @ o
dm W it o qre F g0 7 (a®
a7 2l ) o A @ Ay ) -
wifewre ofafe & gpt fmr o swar
ot fipnr oy Geft wrer nft § o i wrew
§ fe a wwver o afere ax fa
Wr WT g ATET T W W9R A
& ¥wT waw wrmfr w2 fastnfes
wiufr & gq¥ wob yowr s T
o eeer mff § ¢

13 hre,

aqf s & wgn § e
very few self-respecting persons
will care to enter Govern-
ment service or public lfe

worw ot ot & fis A afie &
® o Ay T AR | warE e ®
A A RT3 ATY AW e
7 e & ey vt a3 &, Sk <
wfaedz ¥ §faae & ww frar & oY
wive wfre #t § | Sv% @y oA
AT ATEY T TTAT QET WA qEAr
§ e I ¥ ot ar Y § o TR
Sorwely € & e ware @W o AT @
WAooy ¥y b e
Foerd Awf & fad ft R W
forer wit ot s et whrest @ v
wd g 1 & g fad wer
Y S AR H qarer g5 &, afew
TR o & N «Y e ofewrs sy
{ % I wwr W s g,
IR N AT wraw gV, TEw
froer @ ¥ @ Wi @0 @
qfery aes ® W w A AW
&Y At Ay oY snw F owd
Ty wrave vy § i g xer 9w
vor & vt v qow wi #
w oy o fedufewr gfufe

%333
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W 7 HEr wrm o faee aard w1
T AT ¥ AT (I A o e
werETT quR ¥ AT WY ug W
Iy aad, A e e f ww
& vrar w7 g B ¥ o WY
Ty o w4 wa e favtnfiysre afafe
w1 W W WH & W A wife
LRI R CR LR L L R
Wt wer o Pt e forr wfer &
foars gu wfam v a7 &,
It gt feeft wrvor =T Ay fad,
at & v SR &7 AT X e godw
#rr fr ag v faderfawre afafa
¥ gg¥ w7 fezr o wifgd | dw
f aw w=d & T W Oy O A
fagrr ¢ fr wfager ® wofr aord
W w1 qu waer foar e wfigd o
# wwwar g fr ag @1 ey aoE
a7 w1 97 e A fin e fader-
ferr w1 e A gw @, oY A
st feafa mee w7, ¥fe @am®
#T FqraT AT A® T A T g
T W W T g W &7 wmE
v 1 wwfed & oy e g fn ag ey
A W T 97 AT 3T & qor

Shr: Khadllkar (Ahmednagar) Sir, 1
want to move a sort of an amendment
While this House should be very vigi-
lant regaiding 1ts privileges, 1t should
also take into consideration who has
really perpetrated the contempt The
person and the position he holds must
also be taken into consideration Afte;
all, Shr1 Matha), happened to be an ad
hoc Special Assistant to the Prime
Minister, and he has used words whioh,
nho doubt, mean contempt of the House
by a strange: in terms of May’s Parlia-
mentary Practice What I would lLike
to submut 1s. Are we going to take Inta
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[Shr: Khadilkar]

very serious consideration a matter of
thus nature? A certain remark had
been made by a person who was a
Special Assistant or an Under Secre-
tary while he was in government ser-
vice No doubt, they constitute essen-
tially a contempt of the House But
the question 15 whether we, as Mem-
bers of this House, should attach so
great an importance to the remarks
made by this person That should also0
be taken into consideration

I am inclined to support what ‘he
Raja Saheb said—that after a discus-
sion the matter should be dropped It
need not be given thaf importance to
be referred to the Committee This i
my subnmussion and, if you permit me,
1 would Iike to give such an amend-
ment

Mr. Speaker: That only means thot
it must be disposed of here

Shri Jagdish Awasthl (Bilhaur) I
support Shr1 Bri} Ra) Singh's amend
ment and I want to speak

Mr. Speaker: I am not ailowing a
general discussion on this 1 will call
upon the representatives of paities and
those per<ons who have tabled amend-
ments

ot graw W@ (&)  wmw
Ageg, w1 Smfaee a1 w9
forifor ot 7% afy @ ¢ )
Shri Surendanath Dwivedy. Shii
Khushwaqt Rai has tabled a motion on
our behalf, he has not spoken nor has
anybody on our behalf
ot wmww w8 ¥
aWH W g wEars 9w § fw o Aane
A fefiwferre afafa & 4y #v faar
o, & I GPIT AT G 1 W
T A1 9T 3 W umeed g g fe
A s i & afaws R s
e TN fA i fr
o v fastarfeez f s afr &
T 3 Y A W oy qrierTaed iy
F I8 15, (¥ A Y #1 ay
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g, oY I & gy T 7 ff it
fr qx fadrfowre & s o §
W ¥ oF wifer I rRw
frrmn I R WA gN
fog oft & s Wt AT o T
wor g 1 og wowd & fe o wmy ek
Wﬁ*@f’ﬁmﬁnmﬂ
fagrarfasre o wager A & 1 @
aawa g fr adr oF aer AT wRw
% fr ¥ ams ) fdrerfaere afafa
& g% < fear o afs ag wvg fear
AT W 5 T A & et & ot
TWHAE WA AT @G

qTg g arq & gz #Y FEA AEATE
fir Farstefure afafa &1 g »ff whywre
forar o fir @ FamafireTe #Y sagean
& forr vy & oy &t 8, wfF SRR
fastarfasre #r sayw #t ¢, wiag
FEar AN g fwr &7 1 s I@
& % gu yerra & ar? § fy W, &Y
¥% a W TEd T @ S
WMo AR #
Fg g ¢ s 7 geeaas gl
A ofr Tt § oy AT 8, 9 oY
fasioifeTe # AEEEAT WY § 1 T 9
i fasrz foqr am )

qe e @wes  TE SR
frfaezs W uwr 7w & 0

ot W TW I FEIE FA
JTAT WIEY AT AT §, A FET AH
ft It | AT AT R AR
sy R ¥ g sretw § fa g
Ty 41 931 T § 1 wifed ag dw
et A s A g e
fasranfewre afafa #1 ag *fr wfsc
i v £ e Faevenrfirmre oY srgeren
7 forr v o1 gy A T 4, AE
faene it sEaE & o
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W oWt ¥, W wenr wqry
waer off qeoff 3w T ¥ anpe
g fow & wgr mar § fe ag s
frawfennre afirfr & god < frar o,
& 39 w7 qHeE v |

oft writw wwedt  sfter off, i
»f worcrr feag & 9wt seg e
&, % aniw 7 & &) v wgAT AR
g \ & Towan g f warf anw 7 fw
eI & WY F s fear 8, W A
ATET BT §§ I T WONTA NET
@ § 1 vafog 1@ am ) 918 e
war T & e o s @Y fadrnfueTe
afafs & @ A9 §T gTAE €W F
g T fEqr 91 | Ag ARET A7
& § W T A A1 6 & hEAr
& w1 wfwwrr qrr § 1 dn e o
T T A w7 @ foae o aaferat
FMEAATUE, IR AN FAR
famre @ wifge sy 97 & ax @@
Az 9 3@ Y vz faifa w7, ag 10w
frar ot wwAT & 1 O A1 gEAT AR
w5 AR & 1 o warE & FuT oI weh
wERT & % agfew afeg ¥ w9
vt af 4% Ff e W& oA oF
fesetaz ar @ & 1 & Awwar g
fow fgoa & avg o Y |
o3 foa &, 99 #1 3w go 93 W
fear o1 awan § f I & ool wfm
2rit fs a3 ¥ =77 ¥ TwW WY wv
ae it ot & )

WX qEA R A @ T @)
g ®Y aafeq ®<@T W@, & AW o™
2 F OF ART VG HAW 79 |
g AT ¥@ @ F ot geard ) we
& feft afr S—a o &
& W AI—EE AE BT ¥ andw,
& fafe & & @ aww W wonE
T QAT | e ag e & fe
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T W WY O¢ 4% @Y e v Y
w ¥ fuifiwrs afiafa ¥ qm do v
W GUT AT 7 ¥R, AT06 g AWM ¥ v
TF IR YW w1 w6 o qw oA F
oy afe ¢ 5 ag o faderfier
N gamar T § &, o g
safa Wi} s WY o7 Afaw g, w0
ffy 3w w1 af

wai e & A swow g &
AT FT AWET T B

sit v fag (aTondt) Trsw
™ & 77 Afwe @ oaw Wi
agr S =R g g )

Shri Jaipal Singh* We are not im:-
tating them

Shri Jawaharial Nehru: Mi Spea-
ker, it 13 not quite clear to me whe-
ther there are two motions before the
House or three Raja Mahondra
Pratap’s suggestion (Interruptions)

An Hon. Member: There 15 no
motion

Mr. Speaker He raised a pomnt of
otder

Shry Jawaharlal Nehru: You were
pleased to say, Sir, that theie were
three motions (Interruptions) May
1 be spared gestures from the other
side, Sir> I was enquiring of the
Speaker 1 can understand his lan-
guage, hc need not enforce 1t by
gestures

Mr. Speaker: Though Raja Mahen-
dra Pratap raised it as a pomnt of
order, in substance he wanted the
proceedings to be dropped 1 wanted
to treat it as a substantive motion
(Interruptsons ) Order, order He
has not subsequently followed it up
He could have easiy said that he
wanted these proceedings should be
dropped He did not follow it up and
therefore, I am not placing 1t before
the House (Interruptions )
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Some Hon, Members rose—

Mr. Speaker; 1 have called the
hon. Prime Minister, (Interruptions.)

Shri Jawaharlal Nehru: 1 am not
going to give in to anybody. Since
Raja Mahendra Pratap's suggestion
hay not taken the form of a definite
proposal, I need not say anythung
about 1t. But, I would hke to say
thig that in a matter of this kind, as
has been nightly pomnted out, 1t should
not be treated as a party matter or
group matter I have ventured to say
it on an earlier occasion Some
woras of mine Asve been quoted I
would say that when a considerable
section of the House has a feeling
that something should be done, 1t 1s
hardly a matter for a majority to over-
ride those wishes I look wupon 1t
from this point of view Therefo c.
when a number of Members of this
House felt this way, I immediately
agreed to a reference of this question
to the Privileges Committee of the
House and at that stage any ~uggestion
to drop this matter would, 1 think,
not be a nght one because 1t would
almost appear that an attempt was
made somehow to hush matters or
hide matters Tt 15 not a good thing
for such an impression to be created
Therefore, I would have opposed Raja
Mahendra Pratap’s proposal to drop
this at this stage {Interruptions,)

Mr, Speaker: Order, order, Hon
Members must follow the English
He says *“I would have opposed”

Shri Jawaharlal Nehru: As thing-

are, 1 think the proper course 1s to
send it to the Committee of Privilegec

There 1s another proposal that has
been made 1 do not even understand
1t in the sense how things are to be
done in the House I think i1t would
be otherwise too, not only unnecessary
but not very desirable. After all the
dignity of the House may suffer in
various ways and 1t may suffer even
by attaching too great an importance
to trivial matters. It is not merely a
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Question of another person of vther
Parsons saying. What other persans
Sy may affect the dignity of the;-
Houge but how we ireat it also affects
the dignity of the House.

I beg your leave to read & few lines g
from the report of what I said on a

On
Occasion when the telegram from the
Chief Minister of Kerals became the
Subject of argument here, I said this
and I hold by it today:

“lI am a little anxious that
we should not enter into a path of
vonflict in such matters, because
This kind of thing might be over-
tone. There are things said, often
tnough, which are not desirable
and things said in the heat of the
moment which a person thinking
hmore coolly would not have said.
It we pursue every person who
nakes a statement like that, I do
Not know how many of us will
be completely nnocent of never
Tnaking any remarks which might
Niot be held up agamnst us. We
8re 8]l human beings, and 1 know
that I err sometimes, Sir, though
I hope not too often So, from
that point of view, if my mind
Was quite clear that if it was a
deliberate flouting of the dignity
of Parliament or of any individual
Member of Parliament, then, of
Course, there can be no doubt that
that challenge has to be met But
Where 1n other contexts in the
heat of the moment or in a
Controversy something is said, I
Would personally prefer this
House not to take too much
Dotice of it. But, ag I said, this is
My personal reaction which I
Place before this House.”

I hope 1 have been consmstent in this
matter, not with any idea of avoiding
this reference because I support this
reference to the Privileges Committee;
but, quite apart from this, for the
futyre, I may submit that it is a
matter of maintaining the dignity of
the House by not attaching too much
IMBortance to every odd word that
SoMe outsider says,
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Bajs Mahendra Pratap: I believe the
hon. Prime Minuster 18 too liberal
(Fe do noy accept his views here I
ask for a division and I hope you will
all agree that this should be dropped

& Mr. Spegker: Order order 1 will
put the amendment of Shri Braj Raj
Bingh to the vote of the House to the
effect that thus House may dispose of
this matter here and now and call
Shr1 Matha to the bar of the House
It ths House decides upon di»posing
1t now, the further procedure as tlo
what we ought to do may be thought
of later on The mam point for deci-
sion 18 Whether 1t ought to be sent to
the Privileges Commuttee

Shri H N Mukerjee, Even at this
late stage, my submission 1s that Shri
Raghunath Singh's amendment 18 In
the nature

Mr Spegker: He has not moved any
amendment

An Hon, Member. Shri Braj Ra)
Singh
Shri H N Mukerjee that

amendmen; that the matter be dispos-
ed of hele and now is a motion which
18 tantamoyunt 10 negation of the refer
'nce to the Privileges Committee

Mr. Speyker. It 1s not a negation of
the reference (Interruptions) 1
am putuing the other one—the amend-
ment of Shr Braj Raj Singh—to the
effect thay this House do dispose of
it here and now

8hri Bra; Raj Singh. Not now

Mr. Speaker. That 1s, instead of
referring it to the Committee

The question 1~

“This House decides that Shri
M O Matha: be called to the Bar
of the House to answer the charge
of breach of privilege brought
against him and be punished’

The tnotion was negatved
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Mr. Speaker: 1 shall put the other
motion

Raja Mabendra Pratap rose (in.
terruptions )

Mr. Speaker: Ordei, order The
hon Member 15 irrepressible I am
exceedingly sorty  The other motion
13 for i1eference to the Committee of
Privileges The question 18

“That the attention of the
House having been drawn by
some honourable Members on
Februaiy 10th, 1859 to a letter
wiitten to the Prime Minister by
his Special Assistant Shri M O
Mathar and made public on Janu-
ary 17, 1958 thiough Press release
by the Prime Minister's Secre-
tariat and the Press Information
Bureau of the Government of
India in which the said Shrn M O
Mathar nter alit, remarks

‘But the ever-mounting tendency
i our Parhiament and our
Press to attack public ser-
vants without caring to venf)
facts 15 having a devastating-
ly demoralising effect Under
such deplorable conditions
very few self-respecing per-
sons wiil care to enter Gov-
ernment seivice or public
life

The House resolves that the
matter be refeired to the Com-
mittee of Privileges for investiga-
tion and report whether the above
mentioned remarks of Shmn M O
Matha: made public through the
Prime Minster’s Secretariat and
the Press Information Bureau of
the Governmeni of India consti-
tute an adverse reflection on the
dignity of the Members of Parla-
ment and the Speaker of the Lok
Sabha and whether they consti-
tute a contempt of Parhament and
also to recommend what further
steps the House may take in the
matter ™

The otion was adovled





